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RZTICE ngraby graen public at lange ssurd
on 28h November 2025 thel, Mirs.
SUCIHITA GANESH SHELAR & GANESH
CHONDIRAM SHELAR wanl to sals thelr
Fial Mo, 8004, Horsytam Aparimmnl Co-
o, Hsg Sec Lid, Bamel Pada, Seemm
Ashok Hagar, Darge. Calony. Naflasopara
(Wasl), Pakjhar - 401203 The said  Mrs.
SUCHITA GANESH SHELAR & GAMESH
DHONDIFRAM SHELAR had purchased the
Abave sakd Flat fram Mr PANDLURANG
SHIVRAM GORULE and Mr PANIURANG
SHIVREAM GORULE tad purchased the
gaid fal fom M. PARSHURAM RAJARAM
BHARSAHAL.
I hiwingg dy objéclion, cam by any ofe
pleass contact on below menlionad
addressad & Cantzct Mumber within 15
days froom s
pubtication of fkis noligm, slsa it s
oonsidered that no'ons have ey abjecdion
rsgarding the-=54 flat salafpurchass.
ad
M. VIVEK SINGH
Advocate, Hilgh Court, Bombay
Address: C-15409, Hell, Sector 11
Mira Road [E], Dist Thane -401187
Mihia No. | STEISR0RES
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MOTICE is hevaoy givan that my clipnt SHAMA TALREJA is kairess and lagal

Mahindra FINANCE

farvim yyeee frrgindmvm mﬁqqnm mmmmm oo [PIEA AT Senm sl T e v e Rl
§-Fmm ERR Fwen, Rl v | immmramet) Fom, 2oes (Fom) mm B s wr s,
vernrerey dabeqi sy Fieun, soden, wphgen il apeesan s TyE iy o, ulz iy ship qemifEes afdnig Rleds (edi TR SRt
AT S e S S TR aTES, S A S S sl ST S L8 ) SR S N, S A e e . e,

At T - TN T, are e, g oere e
Rt Witen A o BE,
Ftl e, g i g

representative of Late SMT. VARSHA TALREJA & Late SHRI JAIDEY TALREJA
fely chant SHAMMA TALREJA aod fer mother 3MT, VARSHA TALREJA woere jointly
purchasad a Flat No.007. an Ground Floor, Bulding Ne C-3, adm. area 225 pa ft
Yo Darshan: CHS L, Yogl Magar, Barneall (W) Mumbai-200050, fam
FAMARANT WAMAN MHADSUT, by wirtue of
14.12.2096, Dacument Mo, BRL-512612-2016, deled 15122618,

My client ks having 5% share of above said Flal along with bar mothar SMT,
VAREHA TALREIA. My clEent's mother SMT. VARSHA TALREIS dind on
23.04.2017 at Mumbai & Fathar SHE| JAIDEY TALREJA died on 8408 2011 al
IWlumbad, aEnang babvind iy cherl s only hairags and legat representallve of ha said
dacoased aacapt my diant thera & no ofher hers and lgal reprasenlalives of tha
sakl dormased norants

Afar dewth of my chanfn molhes SMT. VARSHA TALREJA, the Socaly Fave
dalotad tha name of decassad from Hie Shane Carfificets and entaradfracondad e
narme af my cliant in the Share Certificate Na, 7, istinctive Nos, from 31 6o 35 as
2 100% legal, lawhal end abaalute sole ownerof the sad Flal premises,

M iy chant siste thal, she i negotialivg lor sals of sbove said Flal 1o amy
prapased Puichasers, f any ofer lagal hairs of legal rapresantatvas of bath ha
ccaasad  andor any bank { fnancial mshiulion or any tird person shall hasae any
righl, e, intere=d, claimn, mortgage, lien, hypothecase, Gifl, wilh respect to e said
Flat, hevahesthey shall make i koown i wiling b he divdemsigne wih supparing
dgcumants within T days frem fe dals af pubkeation hareof and in dafault thair all
clazmns will ha doamad ko have Baen wanved ard will nod be considerad thereafier
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Awareness program on Constitution Day at the
Ministry on behalf of the Department of Law and Justice

Mumbai, Suresh Dhere:

In order to create awareness about the
Constitution and to make all citizens familiar with the
Constitution, & program was organized by the Law and
Justice Department at the Council Hall in the Ministry
on the occasion of Constitution Day and the
compistion of TS years of the Constitution of India
Deputy Legal Advisor-Acting Deputy Secreiany Viles
Khandbehale guided on the topic ‘Importance of
Constitution Day and Relevance of Constitutionsal
Values in Administration’. Legal Advisor-Acting Joint
Secretany Mahendra Jadhav explained the imporiance
of the articles of the Constitution by giving relevant
examples from the Constitution. Under the guidance
of Depuly Legal Advisor-Acting Deputy Secretarny

SagarBondre, a guiz was solved by the officers
and emplovees. Officers and employees of the
Law and Justice Department were present at
this program.

Students will become self-
reliant through self-defense
training classes-District
Collector Bhagyashree Vispute

Vesrangana training begins under the auspices
of the District Collector s Office and Fila Parishad

Dhule, Panka) Pethe:

Training is necessary for female
students io be sble to protect themselves
in times of crisis. For this reason, the
district administration has taken up the
Veerangana training initiative. District
Collector BhagvashreeVispute expressed
confnidence that through this initiative,
female students will become self-reliant in
zeif-defenss The three-day Vesrangana
training class, which started today on the
grounds of the State Ressrve Police Force
under the intiative of District Gollector
BhagyashregVispute and in the joint
asuspices of the District Collector's Office
and the ZillaParishad, was inaugurated. On
this occasion, Chief instructor
ShifujiSheuryaBhardwal . Municipal
Commissioner NitimKapdnis |
Superintendent of Police ShrikantDhivare |
Dean of ShriBhausaheb Hire Government
Medical College Dr.SayajiBhamres,
Additional District Collector SubhashBorkar
. Additional Chiel Executive Officer of
ZillaPanzhad Rajesh Ingle , Project Dfficer
of Tribel Development Depariment
PramodPati| , Additionat Superintendent of
Police Dr. Ajay Devre , Superintendent
Engineer Anil Pawar |, Executive Endinesr B,
R. Patil , Education Officer Manish Pawar
(Secondary) , KiranKuwar (Primary) ,
District Planning Officer Sunil Sonar were
present District Collector
BnagvashreeVispute said that this initistive
= being implemented through the district
administration 1o create knowledgs,
self-awareness and strength among the
students. All the depariments have
maintained good coordination for the
success of this initiative. Students from all
mediums of the district are participating in
this training class. District Collector
BhegvashreeVisputle expressad her
confidence that the studenis will benefit
from the raining they receive from this
inftiative in their future lives and will prove
themeselves for seli-defense Shifujl guided
the students in'a unigue style about the
measures i be taken by the studsents for
self-protection. Students from various
schools expressed their reactions that they
will get training for self-protection through
thig initiative Education Extension Officer
Ranjanalhivare , District Disaster
Management Oificer JitendraSonawans
moderated the program. Oificers and
empioyess of varipus depariments and
students from various schools were present
in large numbers: In this training class,
studenis are being trained in self-defense.

PUBLIC NOTICE

|TAEH NOTIUE (hat the ol alkitios Mr Eknaih Sadashi

Ach

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
SHREE MAHAGANGA SUGAR MILLS LIMITED OPERATING [N

AGRO PRODUC IETAILERS AND DISTRIBUTORS AT
ROOM NO. 18,V WADI, SAWANT CHWL, AZAD NAGAR,
NEAR TEP. DARGH, ANDHER| WEST, MUMBAI — 400058 MAHARASHTRA

{Uver subreguksion | 1) of reguiation 358 of the laobency and Bankruptoy Beand of indla
{inzahvency Resakaon Propess o Gorporsds Peracns) Requlatiens: 2076

RELEVANT PARTICULARS
1 'N-n'-: of the corporate debioralang wah | WAME: Shres Mahaganga Sugar Millz
Pani & Gitid LLP ho, Privata Limitad
PAN: AASCESIGSL

CIN: UXZVIGMHI98IPLC0RA22T

PUBLIC NOTICE

Mot gaven om boball’ of my chiont M Akrar Bryoae Aol Khan, Apge 51,
Besadmg al Pl Mo 64, Moar Ragmidra Asbram, Soctor 1, Gilansol, Nov BMumias
WETH, He s owner of the property whach 5 sstuated af vilkaige Lobop, Taluka
K halagnar, Dhstrict. Bangail, Mobics ts horcby given ot pubbic tat the Bolkewing
ongimal propirty dooument(s) pertamiong b te property descnbed below o
been irrecoverably lost'misplaced as doseribod m the Uile rocond,. The
deseription of tal property i as follows

Area (AreSgMim | || Revenwe assessimend (Hsj
143900 [ELK ]

BHoundamses of sasd property On or lowards tie Nocth by: Ploteo:55 On or liwarnds
the Soulh by: Plol no:53, On or wwards the Bast by: Phid noch3 & 65, On or
st Wiesit bry: Imbornal Romd

Fonm Mo 18 Vilnal Vied, Sawani Gira
Azad Magar, Maar Tep. Dargh, Snidhen
Wasl. Mu=bai - 40006, Mahamshon

2 | arldress of the resgmiernd atice

3 | WAL of webste
4 | Dtalls f plsce where magery uf fleed Az par e Baanoe Bheat. For move delails
| assets am located woniaet o cFp.mahagangadhamail com

Na wehsile

a | Insladed capacly af man producisEavicak) NA

Lost Ddscimments Doty -

1. Doowments evidencmy acguisison of the sod bmd by Vithal Walky Jadhay
waudfor prodecessons o bk,

2 Sale deced botwoon Withal Wbk Jedhay ond Mis ﬁihdhlluﬂl.h:vchlpml
Inthustriad comples . Ml tlrugh (6 o Darabiksh Az Nik

B | Quandly and vl of rmain produckd Wi
sunuces sakd 0 d) liranelsl yoas
T | Mumber of ecrployees mnkmen K,

A | Fyrihor datais molading fas! availablo MatMarch, 2024 demad ol e 8
| frarcial stademwnts (with schedules) of wa

;]-EE"L Vais o imreklnng re avstakils ol LEL

ralloticd the Cone House Mo D2, adacasarmng 40 sy mis il oparce at Gorar (1)
(Rarvistbiya CHE Ll Mot Moedb, REC17, Uloras -1, Borneals (Wisit), Moambai - 400
:""J!. widhe ifs Allokmenl btber amd alsoas por Indbenbene of Loasg betwoon Mhada &
i&iuﬂﬂy fior Therr mecmbsers amd thenssllor by an agrecmend dotod TE11L 1996, the
(original] allsitee Mr Eknsth Sodushiv Achrefsr bl sold to Mr Moassekhial
|Kanji Shah and later on wnder Amnesty Schome 2023 vide Caso
| Mo CEPEVAY MOORZ03 doted 26,02 2020, sad poopor st duly and penaity was
e o s s wprevmend s per Bombey Stamp Act, i alsis got Miuds mslcs
_|:r|.h|: mname vide Mhada lether No, 3206 dabml 1K1 1 HE25 and acconbing by now oy
(kv Me. Maninkblsl Kanji Shab s the alsolbute and w ol sole owser of U
emid oo henase ol during the coursc of ime my cliond Mr. Maosukhlal Kanji
b lud lostimisplaced the afescdd orgaeal Allobent et oo by the
IMHADA n the name of oogmat alivitee Mr. Eknath Sadashiv Achrekar, fior
Iwhich a lost‘mespiaced enbine complamt fod been lodped of Borreals Polee
Seataom, Mumibai City, beartmg Complaend Mo, ISB4D26-2025 dated ZH 112425
TANY PERSOMN or PERS(ONS having ony clamm or clanms agarmst of in respoct of
| the afoeesant oo hoisic, 2lkstmenl ltier ambir i fogroct of any other rolsiod
ilcuments amddst prer aety pard th [y weay ol mmy right e or snierost,
[mortyage, cocumbrance, oase, hen, cange or ofborwise o ae horoby
reguessiod Lo make the some ke e wisting, with docamentary poool e Mre
_A.NU.F WINOD MEMHE, Advocate, Bombay Higls Couard, having office n Use
(it ol MOV ASSUCTATES, af 857004, Giors (1) Visheam CHS Ll , RSC-1,
Diine- 1, Brvvald | W), Miusinbal - A0, within a poriod of 14 days from the
lH.L I:lr.h:.lr ulhl.'l:wm.ul:l: clamm e clanmme, il ey, wll b cumsmherol 2% weai ved
ity mnad trrevocably.

AL Mumbm dbtod thees Frla.'_r ol Movombser, 7025,

AMLI VINGD MORE
Advocate, Bombay High Court

PUBLIC NOTICE

Ml 1% herchy phven b the pable ol bepe that my clicnl Sml MANISHA
BHARATEUMARSHAR, & theownor ,oocapecr atd posscssar ol Flo esrimgg
Mo AMOL, on the 4 Floar,  adimessarimg shoul 685 sg il Boliup  aes | m
HHAVIE Co-oporative Housing Socicty Lid | T{Regisiration Ne. THAS
DOMASGITCY 25994 Dated  ZEBLE014 bomng Flol No 13 M, Swoay
(M 113, Hessa Man | of Willyee Bombivh , siteabed al Shesin Nagar, Moar South
Emaftam Schoid Diombiry i Wit} 42 1242

AND WHEREAS ongmolly SmiNEELAM CHANDRAKANT SHAIH and
Shri. CHANDHEAKANT SHAN  the mother in law ami Gdber in s of my
clieni had purchesnd the sl Flat from Mé RINESH ENTERFRISES by
Agrocincni for sabe datod 1 July 1994 and the confirmation deed QU098 01199
repanding Ayreemond for sale dabed 007,194 regmiceed with Sob Rogistar
wllice Kalyan 3 ondver doourmemt B, 1 36/ 956,

AND WHEHEAS afler ihe deaih of Shri CHANIHRAKANT SHAH ibe said
sl along wilh secicly share certificale kol transferred @o the nume ol
SmLNEELAM CHANDEAKANT SEHAN andwhersas SmlNEELAM
CHANDRAKANT SHAN died on ZLI0Z0IS leaviog behind ber Do sons
mamely L. Vigay CShah 2. [kecpak CShah some webiey dagphicr am law
MANISHA BHARATEUMAR SHAH and ome granddagghicr KHYATI
HBHARATEKLUMAR SHAH o hor lagal boers anl whisnsss all the legal i ol
Azt Smi NEELAM CHANDRAKANT SHAH have relesued (heir share |
righs in favowr of my dienl by esccoling Helease deed dUIH 112025
regislered with Sub Hegisirar allice Kalyan -3 ssder documeni
Mol¥7942025

AND WHEREAS my chont Smil MANISIHA BHARATKUMAR SHAF, his
decided b sale the saad fal toany  prospoctrve porchaser.

Ay mlibude il havmg amy chirmd objocion regarding sale of thi said
Flal or lave any clatn on the sod Bat, by way of e, mortgage, charge, @il
Iz, sl poociessnon, micnlance, bhon, murmdomemees:, ouscmeonl, aitackmenl or
olhorwise howsoover i3 horeby moguinad o oabe the same koow o the
umidersignod al ary oflico adbrens grven horetn below, slome with cortilsod copics of
ihcumenks pertainimg Lo te cliim, withine 7 days frism the dale of publicatnon
herook, othorwese suchclaims, Cany will be conidorod = warved.

-
Adbv B LI"HADHAN

LT, Kastur Ploas, Manpuds Rood, DombevisE , Contact Me 58070981 |

PUBLIC NOTICE

NUOTHCE s hevelvy given by my client i ospect of B Bouse S 304 ) sdeessarmg S0 sy i
i W43 s mir teailt wp in the Shiee Seani Mitysmand Kow o standing on kil bearing
M_A. Kurvey Wom 30T, e Moo | &3 oned Serecy Mo 56, Hlissa Mo, 8 Pan, m Pt Mo 3,
wbmegsiring |12 50 Sg nors. md New Gatl Ko, 120508 bying ey sod siosats] ot Villago
Mavali, Tal Pulgher, hsi Pelghsr. The med geopeny developed by Mi Sheee Krupas

Enimprises & they sold out the sl Row Hose o Mo Veomndn Senpest Smgh Do
i Agr for Hale e o idaded 390 L003 il egEsiered on died
JIMMW“’M_N LB 29342000, Further smd eramer execuled Power
all Adtemary o dested 20T oueomiod kry and beiween Mr_mm‘iqm
A The Fascutss) and M Vijay Shanker Tissdallar (Afamey holder) (| egisieed
Sipm s eox eeu s righisl. Iﬂ.lh:f.ludhlL".‘oamd'l\u]odiql\ g Ihlnu.p,hhut A M
Vipay Shanker Tendullor enteved ono. regisiered faor Sale enerued snil e el on
dml!vllrﬂﬂ!m-ﬂng:dﬂndmlh;m LRSI NY eneeuied by and betwesn b
eezrendns Surjest Singh Dogm thmseghhie OS5 b Vigay Shankor Tonduliosr {Vondor ) and M
Tiatinh Himskinr Mimmal {Pochiser), Parther M Satmb Bl Nimsl overod o 1egisenesd
A gt fior Sabe cveruted and segistened on daied TEAREETT vide seghinered ssobor dor o
LAY cocesisd by end betwoen My, Saiish Hhaskar Nlmul {Vendor mud M‘L
Ttk ey Avudbnarsyun Mshin ffarcheser ), Furdes Pralshabor i Slishra
. alsirsd PHAEL2OLY leavang behind his lepal s St {roeis Prabhakar Mishra 7} hhm
PMawankumar Mishm 3 M Presti Prabhakar Mishrs 4) Meha Prabhaker Mstom 5) Priys
Pratshako Miskis, Parther smd kel bews enterad into restomd Sale A groomon suocuted on
dutel I1ANI0T aml ke on dated OROTNT) rﬂrqlmnd:uuhdm [
1R A 2001 il by mrd bebwoen § RS Gioets Profbakor Mishre 27550 Sawankmas
Protabuber Mishes 51kl Pooets Dipak Sk ls beloee mumage Preets Prabbeskor Seshm 43 b
‘Neha Htarstbemer Tiwari befoe mamisge Nehs Probtoler Mishm 5) Mis Priva Pramod
Tripathi hefose mamispe Priva Prabhakear Mishm {Yendor) snd S Sober Mustansi Kapailia
{1Mwchesory, m por the sl mrsscbon s property oswod nd possessod by the M. Sohe
llirianin K sgwiifio & ey et ool oul the ssed proqeny 1o MrAnmn Ketor Sonk e & Mis
K i B v sandchar. ﬁﬂpﬂmdhhngnlmﬂqmtmm:upﬂtmh:nd&hm
ar y i thevesl by wary of anke, s i L:pllhﬂnm
slherwisc), wift, insl, isheriance, Ilnu.l:r 5 L Tk e ur
pomcEion, kase suh-lmse wenancy, licenne, Gen, rh-gn.phd!n.mww

Humersnevey o bewobny reguesiod @ nofily e mme nowriling W0 me s owith sepporting
doruseniary svidmos m the sddnes mentionsd beresn hebow within 14 days thom the due

izl Laslimg wehisc b thar ehainm or ebaims of sy of snch person o persomns sl be conssdersd o
dume: bewnrmarneed asd / r absadoned o

VTR iy Adverate Hupali § Pewekar({iupia)
261, 1ul Finor, Hommony Plam,

Opp. Yes Bank, Boisas (West),

Haimar 401501 . Mob: 9227766125,

il rupoki powckonglpmmail oo

PUBLIC NOTICE

Muobie i honchy prven tml, my clioml mionds o Purchoss te bolow menbioncd
oo thie bolow mendsined faml owncer with all ther shoaies, onghis, o ond silerest
el lnad propeerty describaod o the schodube hereunder written: The bl bt ub)
ozt Shardhon, Taheke Pased, Dasdrict - Ragadd - 4 10221, |
Al o Inulhgnghhs. litle, bemclibs, mterest, shane, ciatm or demsand im e
of the below menismed peoperty amd or amy part’s bereof by way of silc, Iru.mh:rI
cnchampe, o, sub beawe, sshmmonl. Mortgage, Charee, Hen, mbml:!'lu:l

i

boguoal, seccosson, gl mamiomance, @semmmt, el Enency, sub- EmEmey,

leave and liconse, care lakers badis, ncoopation, posseszion, [Emmly
(arrmmgrmment sl ieement, decroe oronder o amy court of law, contrcis ( aprocmenis
‘o tlhorwis: hiwsoovor ans horohy nogaensd Ao make e same e same mown m
werttng abimy, with ducumentary ovidenoe, b the underssgned withien 14 days fnmm
the date henosl, Failmg whech such claoms, if oey shall be deeowd 10 have boen
wtveed
THE SCHEMILE ABDOVE REFEERED TO)
Mir. Area
Yillape aywtcn ! Aakar) {Jwner name
Hima N H-R-Sq.Mimn
M.:E ‘Shunhang I Tostal e 04210 | 2 73 | A Balaoms chosdhan
Wl - Panvel, Pothchantes @ P 208 Suresh Habarsm { houdhan
et - Hstid Mlanpuls Yasat Thaloar
Tital wes [-57-30 1arenti Shanksr PMatil
Chul il Tk arca &-30-10) Watnlali € hamibrakant
Prtichesraden -1 1i-29 T——
Weberia Samnsh Hhsgst
WVt of Tiisl ores Amanin Halersm { esdhan
e are miersied
by
[E %]
XRAT 00 K} o
v 04710
Ane
Dhate: 7911 N5, Ady. Tanmjs N. Lomate
Flace ;- Fanwvel LAdvecste of Thigh Coart)
{(B.Com., LLM. DCL., ADE)
O Audel:- Shaop Mo 04, Amyneshil Pride C_ 1L 5. Lud, Plot No. 37,
Sector - (¥, Karanjade Talukn - Panvel, District - Rasgml - 4102406,

i | Eligitdéy for resabuton appicant undar
{ section 2513 Kh| of the Code & mailabis af | pRedss conladt on
| i mAtEgansatEgmal boim

Frr Datailed EC0 and aliginiiny. criiena

VILJ Livst dimlo for pecopt of moprosson af infeen | 16122005

" !D.amdﬂ.suu ol puvisonal fist of

| privspa g resslubion applicanis i e e
12 :La-sl dala & mubmizsion of chisclions o

| prentainnal st i o el e
I!‘,C':-ﬁ:l'ls-iua ol mal i of FRA CB-01-20245
144 Dt of fzaue of I, ENE e reguest 13=01-226

| rednluien plane o FFRAS
151 Laal date for submisaacn of resaiuton plaves

1 2-02-2026

164 Process einal i & subimd Exgrnssion of
| htlereal arpmihsgangfignalamn

|?." Cetaibs of GO recywrmiion slnius as MEME] Regmication Na: Al

Sdi

A BHARATI MANCS DAGE

Resciuicn Professiona

For Shngs Mahagangs Sugar Mills Limilod

Reg. Mo.: |EBEPADINTPFD1 96500020211 3070
AFANo. BA TS0 AN 225071

Malid il 3151 Duczmnber J025

Craet, J0H1/0005
late; Mumba

&’r BOMBAY MERCANTILE CO-OPERATIVE BANK LIMITED.

SECURITY INTEREST (ENFORCEMENT) RULES, 2002
[RULE B(1)]
POSKSESSION NOTICE
(Far Immaveable Properiy)

‘Whorcas,

The undersipned being the Authorized (Mfficer of the Bombay
Mereantile Co-op. Bank Lid. P.D* Mclle Rosd Branch. under the
Securitization snd Reconstruction of Finencial Asscis and
Enforcoment of Sccurty Intcrest Act, 2002 and im cxercise of powers
conferred unider section 13(12) read with rube 9 of the Scourity Intenest
{Enforcement) Rubes, 2002 issued demand nobice dated 02082025
calling wpon the borrower Sameer Shankat Lokandwals & Shankai
HRamranali Lokhandwalaio repay the amount mentioned in the notice
being of Rs. 14,1 1L,23L.78 (Rupees Fourieen laes Eleven Thousand
Two Huondred Thirty One & Paise Seventy Eight Only) plos
fuiure interest, within 60 doys from the daie of recepl of the said
motice.

The barrower having failed o repay the ameunt, notice 15 herchy piven
to the borrower, pusraniors and the public in pencral that the
undersigned has taken 5YMBOLIC POSSESSION of the property
desonibed here-mm-below in exercise of powers conferred on him under
section 13{4) of the said Act 2002 read with tule 9 of the said mle on
this 27" Nevember 2025,

The bomower in particolar and public m pencral is bereby cautioned
not by dcal with the progeerty and any dealings with the properiy will be
subject o the charge of the Bombay Memcantile (Co-opcrative Hank
Lid | tor an amount of and future interest thercon

The barrower's atiention s invited o provision of sob-scction (K]
of scetion 13 of the Act, in respect of time available io redeem, the
scoured @sscis

Description of Immevable Property
Flat No 601, E.M.,{;ﬂ:ﬂl Woods Cideo Flot No 1T9-A, Sector

30 Kharghar Navi Mumbai 410210 sdi-
Dhie : 27" Movember, 225 { JAVID PATEL})
Place :Kharghar AUTHORISED OFFICER

PUBLIC NOTICE PUBLIC NOTICE

NOTICE 15 HHEREBY GIVEN TO ALL Concerned that my
clients Le (1) SNOBIA RAMCHANDRA PARDESIHT DVO
SULOCHANA CHHOTELAL PARDESHI (2) KAMLESH
CINIOTELAL PARDESIN (3) GRISHA HERO MANI DO
SULOCHANA CHIOTELAL PARDESIN (4) KAILASI
CHTNOTELAL PARDESHI {5) DASTIRATII CIINOTELAL
PARDESHI being the claimant to be the Surviving Lepal heirs
and representatives of SULOCHANA CIHNIOTELAL
PARDESI Alias SULOCHANA CHOTELAL PARDESII
(As Per Death Centificate) for the Shop Mo &, Ground Floor, B-
Wing, Green Park  Bldg Mo 5 Chs. Lid | Shanti Park, Mira
Road (E), Thane-401 107, (hereinafter known as the said Shop).

SULOCTIANA CHIIOTELAL PARDESHI (during her life,
time) are the owners of the said Shop, having being purchased
from M/S. AGARWAL BUILDERS, by way ol Agreement
dated 0405/ 1994 and the same was registered al Mumbai under
serial No. PBBM-318- 1994 dated 20008/ 994

But the owner Le. SULDCHANA CHHOTELAL PARDESII
Alias SULCCHANA CTIOTELAL PARDESHI (As Per Denth
Cerificate) had expired on dated 20010/2025, at Home, having.
death Regisiration No. D202527908300001230, dated
061 1L/2025 and her Husband e CHIIOTELAL KANDILIAI
PARDESIII is also expired on dated 26/05/1983_ at Mumbai,
having death Repistration No. D1714, dated 08/06/ 1983 and
leaving behind her Two Married Daoghters e (1) SHOBIA
RAMCHANDRA PARDESIN (2) GRISHA HERO MANI and’
her Three Sons Le. (1) KAMLESIH CINOTELAL PARDESI
(2) KAILASH CHHOTELAL PARDESI (3) DASIHTRATII
CIOTELAL PARDESIHI as her only lepal heirs and
representitives on accordance with the law of succession under
which She was governedat the time ol her death.
THEREFORE, ANY MEMBER OF PUBLIC or the Competent
Authority appointed under the Maharashira Stamps Act, 1958,
having ohjcction against the Legality of (1) SHOBHA
RAMCHANDRA PARDESII D/O SULOCIIANA
CHIOTELAL PARDESII (2) KAMLESI CINIOTELAL
PARDESI (3) GRISHA TERD MANI VO SULOCHANA!
CIHNOTELAL PARDESIN {4) KAILASH CINOTELAL
PARDESII (5) DASIIRATIT CITHOTELAL PARDESIH
being the clammant to be the Surviving Legal heirs and
representatives of SULOCHANA CHTNOTELAL PARDESII
Alias SULOCHANA CIIOTELAL PARDESHI (As Per Denth
Certificate) of the said Shop, n any manner howsocver and
whatsoever by way of Gilt, occupancy nighl, inheniance,
morlgape, transfer, 2ale; gift, lease, license, lien, charge, trust,
mainterance,; casement, enancy in perpetuity o any cvil or
criminal litigations or recovery proceedings should mtimate in
wriling o me within 15 days from the dote of Publication,
hereof with proof thereof apminst accountable receipt or by
registered A post, failing which the claim or clams, iCany of]
such persons will be considencd 1o have been waived and/or
abandoned. Sdi-
Place: Mira Road (E), Thane. Adv. Akia M. Parikh
Drate: 29112025 Shop No. 21 & 22, 17 Floor,

Crystal Plaza, Station Road)
Mira Road (E), Dist: Thane-401107_

FURTIIER (1) KAILASII CHIIOTELAL PARDESIII (2))

[ Purchaser)
3. Sale doed bebwoen M Vithoba Rumal Developmenl Indusnsl comples |
M Uarowgh s partner 1 fsh Aaromma Mk la aned M K S Momcy

cormecrcial cavcolive , @nsa strclarsl Pei bd (Puarchaser)
Above sid lost documents ane messanglost by the owner Mr. Akorar By Ahenad
Khan and he hes liled a complaint with the police stabion rogenbing the
massanpflosl of the onginal deconeonis. bost Propoty Regisieion Nurmber
21712028

Therclome any person(s) havmg any clann in nespectol the above relormod proporty
or parl thereol by way of sbe, cxchanpe, morigase, charpe, i, mamtonanee,
nhﬂm‘mn.lm:tmq.ldltmq,lﬁ hn:nm,hjpul.‘l‘n:ilnn.
tamder of bk or loclicind mdenest ander amy rust nohl of proscreplion or pre
muﬁmmwﬂnmmu“mmﬂrw
Awarids olherwise cl vt oo | ry toquestod o make the same
Mmmmmmmmm Lo the mndhersgpned o Flat)
Mo 101, Ut Floor, Thane Vasti Shilp, Edulj Boad, Near Away mandap decoratons,
Charm, Tembhi Maka, Thane Wesd - 400601, withan a peesosd ol 7 days (both days
nt|m|'n::|ul"|h: publicitiom Itm:uF h‘lngwﬂ-:i s clarm of such porsond <] will
dvermiod o have been w 1 el

Sl
Lkate TH1 /2025 Addy, (5. Shinde
Place: Thane Al st Floor, Thame Vastu Shilp,

Eidulp Rusad, Mear Awaj mandap devonbors,
Chara, Tixmhbn Naka, Theme Wied - 400601
Mab M. BA2 MRV

PUBLIC NOTICE

TAKE MOTICE THAT onbeball of cor clienl, we are investegnimg e Gide of (i) M
Shree lon Mon Boilders asd Developers and (5] M. Conesh Deopak- Shinde
{“{rwmers") m respeot of the property more porticulary mestamed bereunder mothe
Schedule - 1 {a) and (b} respeciively (bersnafler collectively refermed o o "Sasd)
Property ™ L
W have heen mformed by the Cramer that the foflowmg original deeds of (ke Sasd)
Property &5 menboood m the Schedule 1T hervander (" Dieeds™), which were m the
cuslodly of lhe erstwhileprevioes remers, have boen lost’ missmg ol ore ool
traceable mspie of dilipent search condwecied by the-endwhil efpreviom cemers.
We brve fieriber been imformed by the COhwoer ikt said Deeds have ool boen odpedf|
deposibed with any LenderTlank/Finamcial Insldution’ Persond Party elc. sor the
wmer or erstwhiike osmens have aniborieed any third persons’ perly o desl with the
Sul Properiy or sy par theveof 1i s hereby informed i the puablic: 2t Lorye ol i e
or Ty ol any iramnssction with ooy Uhnd pensm oo it bass of sed o msplecsd
Dhewds.
I any persondsj inchmimg socsstyrost Companry LLPParnership Fom come soross
writh said Deeds sand! or having any claim or nighd o respect of the Sasd Properiy and” or|
ﬁwmﬂhww-ﬂmmymw by way of encumbrunoe,
0, share, sale I righis, lxhalsty or c nenl or]
|lu'rn.[. rxchonge, merson modgape, mnmi.m.m. Tems, :lﬂ:n iemce, fien,
mmmlmlﬂlmmadmhjmmnmy
oither alischmend, or umader @ny decree, onder or owaml pussed by ooy Coord of Law,
Trbummal, Revenne or Siabsbory Authonly or arbstmaton, mghi of presorpton or pre-
mmyiom or encumnhrancs bowsiever orelborwse, 19 borehy mgained o mimmade io e
undersigned within Seven {7} days from the deie of pobbotion of this. ootice of|
misther!their right or clanm, o sy, wiih all suppoding doommenis, Gilmg whch amy
fisture: framssction | rnsfer shall be done watbout referesor by soch night or claim mmd)
lﬂng!ﬂurchrm:.ll'lmy af mch person{s ) entiy ond the: some shall be irealed s

Tefmg od ancd menni | oy e o clieni anckor Crermer.
‘i'l'."lllﬂl.l[.! ]
{Deseription of ibe Sais Properiy)

{ ) AT ghat piece and parcel of (1) nd sdmesarmg 700 Sy, Mirs. bearing Sureey Mo
VIS5, {in) land admessaning 1720 Sq Minc bearing Servey Moo 120, (i) land
mimensuring 1450 Sq. Mim, bearmyg Survey No. 12272 aml {1v) land admsessoros
AR Sig Mirs. bearing Serey Moo 123, all siuaked sl Village Adveal Dhokadi, Tahska
Amnbarmath, Dastrct Thame.
b Al et ieoe and parced of and sdmenarmy | 5300 5g. M. beanng Sorves Mo
T2, miabod 5 Yilkzge Adivali Dbokads, Toluka Ambermath, Destrict Thane.
SCHEDILE - 11
(Bretails of e Deeds)
L. Original Conveyanos Deed daied 0908 2000 registened with ibe concomed Sub
Rejrictrar bearmg rep_ o, UTIN-3019020] 0executed by Ravikami Kamesh Pats] and
Mlohamrrsed Tlarmid Ok Hlossaim Sayyel
L. Driginal Conveyanos Deed dabed 04, 102008 regestered wath (be conoomed Sub-
Hepictrar hesrimy e, ao. UTIN-3FERR201 8 executed by Mobamenmed Numid Culam
Vwaim Sayyed in favorof Motchomd Pascho Cepla.
Bdi-
Adv. Apurva Uldrade,
C5-30, Mot M, Bohared Mot Madl, Netivah, Kabyan Wisst, Thane 421306,

NOTICE 15 HEREBY GIVEN TO ALL Concerned that my
clients ie. (1) SHOBHA RAMCIANDRA PARDESHIT DO
SULOCIHANA CHHOTELAL PARDESI (2) KAMLESH
CHIIOTELAL PARDESHI (3) GRISHA TERQ MANI D/O
SULOCHANA CHIOTELAL PARDESIN (4) KAILASIH
CHHOTELAL PARDESII (5) DASIHRATII CHIIOTELAL)
PARDESI being the claimant to be the Surviving Legal heirs
and representatives of SULDCITANA CHITOTELAL
PARDESINI Alias SULOCHANA CHOTELAL PARDESII
(As Per Death Centificate) for thie Flat No_ 002, Ground Floor,
Bldg. No. C-14, Unigue Breese Chs. Lid | Shanti Park, Mira
Road (E), Thane-401 107, (hereinafter known as the seid Flat).
FURTHER (1) SULOCIANA CIINOTELAL PARDESIIT
(during her life time) (2) KAMLESIH CHIOTELAL
PARDESI are the owners of the said Flat, having being
purchased from MAS. UNIQUE SHANTI DEVELOPERS, by
way of Apgrecment dated 9041994 and the same was
registered al Thane-4 under seral No. CHITA-1485- 1994 dated
0305/1994.
But the owner Le. SULOCHANA CITIOTELAL PARDESIHT
Aligs SULOCHANA CHIOTELAL PARDESI {As Per Death
Certificate) had expired on dated 2001 0/2025, at Tome, I.uurind
death Registration No. D20253790G8300001230, dated
06/ 1172025 and her Husband e CHIIOTELAL KANDILAI
PARDESIN is alse expired on dated 26/05/1983, ot Mombai,
having death Registration No. D1714, dated 08061983 and
leaving behind her Two Married Davghiers Le. (1) SHOBIA
RAMCHANDRA PARDESII (2) GRISTIA HEROG MANI and|
her Three Sons i.e (1) KAMLESH CHIIOTELAL PARDESIT
(2} KAILASH CHIOTELAL PARDESHI (3) DASHRATIH
CHHOTELAL PARDESIHI as her only legal heirs and
represeniatives on accordance with the law ol suceession under
which She was governed at the time of her death.
THEREFORE, ANY MEMBER OF PUBLIC or the Competent
Authonty appointed under the Maharashira Stamps Act, 1958,
having objection apainst the Legality of (1) SHOBHA
RAMCHANDEA PARDESII D/O SULOCIHANA
CIHTIOTELAL PARDESIN (2) KAMLESH CIIHOTELAL
PARDESIN (3) GRISHA TERO MANI DVYO SULODCHANA
CINMOTELAL PARDESIIL (4) KAILASIH CHIIOTELAL
PARDESII (5) DASHRATII CHHOTELAL PARDESIHI
being the claimanl o be the Surviving Legal heirs and
representatives of SULODCHANA CHHOTELAL PARDESI
Alins SULOCHANA CHOTELAL PARDESI {As Per Death
Certificate) of the said Flof, in any manner howsoover and
whatsoever by way ol Gifi, occupancy right, mhentance,
mofgase, ransfer, sale, gifl, lease, license, lien, charpe, trust,
mainlenance, easement, enancy in perpetwity of any civil or
criminal litigations or recovery procecdings should intimate in
wriling 1o me within 15 days from the date of Publication,
hereol with proof thereol against accountshle receipl or by
registered AJD post, faling which the clam or clnms, F sy of|
such person's will be considered 1o have been waived andlor
abamdoned. Sdi-
Place: Mira Road (E), Thane. Adv. Akta M. Parikh
Date:29¢11/2025 Shop No. 21 & 22, 17 Floor,
Crystal Plaza, Station Road,
Mira Road (E), Dist: Thane-401107




